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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

THURSDAY, THE SEVENTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 26943 0F 2017

Between:

AND
I

531,i',?l],?1";#";['il3lr,:h'J':i*'iffi lri'"1*,J,]r]?fliu,'".3r'+.:i[:;{:
5i,j d"iiilnl ngEo-luort sl"iJrolo"C: Business' R/o H'No'17-1478/18'

Xii;["'i rGgr,,'rlurivrio'"r,i nlt'L,,m, saidabad, Hyderabad - 500059'

,..PETITIONER

State of Telagnana, Rep- by its Principal Secrel-ary, Medical Health and

Family Welfaie Department, Secretariat, HyderaDao'

Kaloji Narayana Rao University Of Health Sciences, Rep'by its Registrar'

Warangal.

3. Convener MBBS/BDS 2017 , Clo Kalqi Narayana Rao University of Health

Sciences, Warangal.

4. Medical Council Of lndia, Rep by its Board.of Governors through Joint' S"-;*Gt F"cket 14, Sector-8' Dwaraka, New Delhi

...RESPONDENTS

Petition under Artrcle 226 of the Constitution of india praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a Writ of mandamus or any other appropriate Writ or Writs' Order

or Orders declaring the action of the Respondents more particularly the

Respondent No. 2 in not considering the Petitioner for counseling and admission

into the MBBS Course under Category B for the academic year 2017 -18 as illegal'

arbitrary, u nconstitutional and consequently direct the Respondents to consider

andinc|udethenameofthePetitionerinthecounselingandadmissionintothe

MBBS Course under Category B for the academic year 2O17-18
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I.A. NO:1 oF 2017 PMP . NO: 3347 4oF 20

Petition under

the affidavit filed in

DIRECT the ResPon

submitted bY the Pet

the MBBS Course in

Section 1 51 CPC praying that in the circumstances stated in

support of the petition' the High Court may be pleased To

dent No.2 to consider the Representation Dated 01 '08 2017

itioner wherein she requested to permit her for counseling into

Category-B for the academic year 2017-18

171

Counsel for the Petitioner: SRI A' CHANDRA BABU

Counsel for the Respondent No'1: GP FOR MEDICAL HEALTH & FW

Counsel for the Respondent Nos'2 and 3: SRI-A' PRABHAKAR RAO'

sc FoR KALoJI ilii'Aii'G-nio'unrvensrrY oF HEALTH sclENcES

c o u nser f o r the Re s po n d e nt N o' 4 : g'&B?1fi,J'ii,: t'fi fll5l 3i'' it#i',

The Court made the following: ORDER
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THEHON'BLETHE CHIEF STIII] CEALOKARADHE

AND

THE HON'BLE SRT JUSTICE J.SREENIVAS RAQ

Writ Petition No.26943 of 2017

ORDER: @er the Hoa'bb tbe Chtef Jrcrice Akk Arzdbe)

\one for the pet-it-ioner

Mr. A.Prabhakar Rao, learned Standrng Counsel for

IQIoji Narayana Rao University of Health Sciences appears for

respondent No.2 and 3 ([or short'the Univetsity).

Ms. Goranda Sri Ranga Pujitha, learned Sanding Counsel

for Medical Council of India appears for respondent No.4.

2. In this writ petition, the peritioner inter alia has prayed for

the following relief:

"For the re^sons menrioned in the accompanying

af[rdavit, thc pctitioncr herein prays that this

Oourt ma1, bc ple ased to issue a Writ of

mandamus or an)' other appropriate Writ or

Writs, Order or Ordcrs dcclaring the action of the

rcspondents, rnorc partrcularly, respondent No.2

in not considcring the petitioner [or counseling

and admission into thc MBBS Course under

(-arcgory Il for thc acadcmic year 2077 -18 as
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ill"grl, arbrtzLry, unconsdrudonal and

consequently direct the respondents to consider

and include the name of the petitioncr in the

counseling and admission into thc MBBS course

. under C^tegory B for the academic year 2017 -78

and pass such order or other orders as this Court

deems fit and proper in the circumstances o[ the

case and in the interest o[ iustice."

3. A Division Bench of this Court, by an interirn otdet

dated 11.08.2011 ,had permitted the peridoner to upload the

application for admission under category-B and a dircction was

issued to the University to accePt thc same and include the

name of the petitioner in thc first phase o[ counselLng for

category-B.

4. The academic ye r 2Ol7-18 is over. In vies' of the

aforesaid interim order as well as on account o[ efflux of time,

no further orders are required to be passed in the rvrit Pefltlon'

5. The Writ Petidon is, accordingly, disposed of No costs
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As a sequel, miscellaneous petidons, pending if any, stand

To,
1. The Principal Secretary' Medical Health and Family Welfare Department'

; +f; :'REjE[?:[,fl ,Ift ii,',!,:l? #'isi,ig8L'', or H ea rth scie n ces'

. HffilHBlt uBBS/BDs 2017 , cto Katoli Naravana Rao universitv of Health

. 
i[iH?L.]iHigi1l".Ethe 

Joint secretary Pocket 14' Sector-8' Dwaraka'

3?,1333.'%t8f ,;if, :$rlt"#"#"i:f,""'rrfi i"y'"%'Hishcourtrorthestate

; gj""S6tffiri ?Tffi'r1t# ho,Yl'r. ror Karoii Naravana Rao universitv or

r B::''33lSl':"tt?3LlJt..' Ranga Pujitha' SC ror Medicarcounciror

closed.
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HIGH COURT

DATED:1711012024

ORDER

WP.No.26943 ot 2017
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS


